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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BZNCH:AT HYDERABAD.

0.A.No. 770 of 1987 DATE OF DECISION:-1222=1290 __
XPUHNEY
M.VENUGOPALA RAO Petitioner.

Mr,P.Sreerama Murthy Advocate for the
- petiticner(s)

\Varsus

SENIOR SUPERINTENDENT OF POST OFFICES, Respondent.
PRARASAT DIVISION, CONGULE. -

Mr.J.Ashok Kumar, SC for Postal. Advocate far the
Respondent(s)

CORAM:
THE HON'BLE MR. B.N.JAYASIMHA, VICE-CHAIRMAN.,
THE HON'BLE MR. D.SURYA RAO, MEMBER(JUDICIAL).

1. Whether Reporters of local papers may be
allowed to sse the Judgment ? ' N il

2. To be referred to the Reportsr or not 7 A
3. Whethser *heir Lordships wish to see the

fair copy of the Judgment ? o aVAl
4. Whether it needs to bd circulated to
other Benches of Lhe Tribunals 7 ,
] e
S, Remarks of Vice Chairman on columns .
1, 2, 4 (To be submitted to Hon'ble L T
Vice Chairman uhsre he is not om the
. Bench)
- r -
_ \ &
‘ (8.8.7.) (D.5.R.)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCp/,
AT 3 HYDERABAD

1. The applicant seeks to question the Notification issued

D.A.NG.770 of 1987 Date of Order: 19-2-1990
Between:
M.Venugopala Rao ' - Applicant

and

Senior Superintendent of Post

Offices, Prakasam Division, Ongole.

. Respondents

Appearance:

Mr,P,Sreerama Murthy, Advocate,
not present,

For the Applicant

Mr.J.Ashok Kumar, Standing Counse
for Postal.

For the Respondents

CORAM

THE HONQURABLE SHRI B.N.JAYASIMHA, VICE-CHAIRMAN,
THE HONOURABLE SHRI D.SURYA RAO, MEMBER(JUDICIAL).

(JUDGMENT OF THE BENCH DELIVERED BY HON'BLE SHRI B.N.JAYASIMHA,
. - VICE-CHAIRMAN.)

L )

by the Respondent bearing Memo No.83/Kothapeta, Ongole,
dated 24~11-1987, calling for applications from eligible candi-
dates for filling up of the post of Extra Departmental Branch
Post Master, Kothapeta Village under‘Gudluru Sub~Post Office,

Prakasam District, A.P.

o an
2. The applicant states that he is working as Extra

Departmental Branch Post Master at Kothapeta Village Branch
P.O., having been appointed in June 1986.- Oriéihally his
father M.Venkata Subba Rao was the fegular Extra Departmental
Branch Pest Méster b;:;;Eand he retired on superannuation

on 30-6.1986, Prior thereto the Respondent issued a notifi-

cation dated 7-3-1986 calling for applications from eligible

contd..page 2/-
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canddidates for appnintmeﬁt to the post of SBranch Post
Master, Kothapeta, and the applicant applied in response

to tha said notification. He fulfills ths gqualifications
prescribed for the said post and was eversince working

as the Extra Pepartmental Branch Post Master, His work

énd conduct uere also found satisfactory during the
insbacticn'conQUQted by the Sub-Diviaiunal Postal Superin-
tenéent, Kandukur. The applicant further states that to
his surprise and dismay, the reépandent issued a netifi-
cation dated 24-11-198? calling for applications for the
Post of Branch Post Master, Kothapeta., He contends that
gsince he has been appointed as a reqular Branch Post Master
at Kathépeta and is ccntinuiﬁg as such, there is no vacant
post for which ?résh épplications can be validly called for.
He, théreﬁure,_seeks a direction to set asige the imﬁugned
notification dated 24-11-1967 as illegal, void and without
jurisdiction, and also for a direction to continue the
applicant as Branch Post Master at Kothapsta Yillage an

regular basis,

-

J. The respondents in their counter state fhat for

the wvacancy n?,B}anch Pastméstar of Kothapata that uas
likely to arise from 1-7-1986, a notification was sent

to the District Employment Exchange. Since no candidate

was sponsorsd b& the Employmgnt txchanga, the authorities
issued a notification on 7-3-1986 cailing for épblications
in response to which 5 candidates, imcluding the applicant,
applied. Thereaftar the seléction file was referred to the ‘
Director of Postal Services, Vijayawada, on 15=-7-1996 in
accordance uwith the instructiaqs of the Additional Postmaster-
General, Hyderabad, The DRirector of Postsal Sarvicas,
Uijayauéda, by his letter dated 24;7-1987 observed that none

of the applied candidates were having ahy independent means
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of Income/Property, uhich is a pre-requisite gualification
to the post of Branch Fostmaster., Hence the Respondent
was advised to renotify the vacancy. In these circum-
stanceé, a ffesh rzguisition for candidates from District
Employment Exchange was made on 449-1987._ Since no
candidate uwas sponsored by the District Employment Ex-
change, an open noti?ication Wways issued on 24-11=-1887.
The applicant had also applied pursuant to the said
notification dated 24-11-1987, Having responded to the
notification it is not open to the app;icant to guestion
the notification. Since none of the 5 applicants, who
had applisd te the post in responss to earlierlnatifi—
cation dated 7-3-1386 have independent means of income/
proparty, which is a pre-requisite condition for appoint-
mant to the post, a fresh notification had td be issued,
Therefore it is contended that the application has no

mz2rits and the same may be dismissed.

4. e have heard Shri J.Ashok Kumar, Standing Counsel
for Postal, for the Respaondent., Neither the applicant nor

hia Counsel is present,

-~

3, Shri J.Ashok Kumar has élsa nlaced the relevant
papers bsfore.us. In response to the notification dated
7-3-1986 cailing for applicetions 5 perssns inéludiﬁg the
applicant had applied. The applicant was selected by the
Supafintendent of Post Offices. Howsver, the Director

of Postal Services, called for thé file and after review
directed callinglfresh appliﬁation&.The applicant had
alread?isgpainted. The appointment of the applicant pould not
{pBes set aside by the fé?iéﬁi@gauthority without issue of

a notice to the applicant and te givéﬁlan opportunity to
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show that he satisfies’ the requirements.

/
6. In the circumstences, we set aside the orders
of the Director of Paostal Services, Vijayawada, dated

24-7-1987 directing for renotification and consequently
the notification dated 24-11-1987 issued’Ey tha rasppndant
bearing Memo No.83/Kothapeta. This, however, does not
preélude the responﬁant,?rom issuing a notice to the
applicant aéd takéyfufther.éctianﬁ ‘aCCordipg to rules,
if they wish to sst aside the appointment of the applicant.
uitﬁ the abova direction, the aﬁp;icatiun is allowed. No

" order as to cdsts. , | _
(B.N.IAYASIMHA) . (0.SURYA RAQ)

Vice Chairman _ ' member (Judicial)

éated: 19th February,1990.
(Dictated in the open Court)

nsr/ver.

TO:

1. Tha Senior Suparlntandent of post offlces” Prakasam
Division, Ongole. )

2., One copy to Mr.P Sreerama Moorthy, Advncate, 6~2 -45/5/8,
Holy Mary School- road, A.C.Guards, Hyderabad. ‘

3. Ons copy to Mr.J.Asheok Kumar, SC for postal department,
CAT ,Hyderabad. -

4. One spare copy.



